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ENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

Y ~ ‘ .
4,, '%22 of 1990, o Date of Ordes:10-7-1990,
An: N, Ganga Raju eeesesPpplicant .

// and

1. Unlon of India rep.by General Manager,
South Eastern Railway, Garden Reach,
2, The Divisional Railvay Manager,
" South Easters Railway, Waltair.
3. The Division:l Perecnnel Officer,
South Eastern Railway, Waltair,

. 4, U,Easwara Rac N « ¢+« sRespondents.

FOR THE APPLICANT: MR.OJ.G.RAYINDRA REDDY,ADUOCATE.

FOR THE RESPONDENTS: NR.N.R?DEUARRJ,SE FOR RAILWAYS,

CORA M:= THE HON'BLE MR.B,N.IAYASIMHA :YICE-CHAIRMAN
R -~ AND
THE HON'BLE MR.D.SURYA RAD:MEMBER(JUDICIAL).

-~ : P 3h %

THE TRIBUNAL MADE THE FOLLOWING MRDZR:~ " Admit. Shri N.R.Devaraj,

lesarned Standlng Counsel for the lespondents/Railuays states that this

. application is barred by constructive resjudicata. It is open for the

- Respondents to take the stand in the main application, Any promotion
made to the post of Head Telephone Operator will be subject to the

result of the main application. Post bafore the Registrar after six
n

weaks for counter.

‘ A:FW?qjiuwj. .
To S
i ‘ .
1. The General ir]a’magt,:{:(t}nm1'1 of Indla),SDuth Fastern Railuay,Gardsn .
- Raach, Calcutta-4:Z, . -

2, The Divisional Railuay Manager, South Eastern Railway,Ualtaire
3, The Divisional Pdrsonnel Officer, Socuth Eastarn Railuay,Waltair.

4, Sri U.Easwara Rag,Senior Telephone Operator,South Eastern Railuay,
Waltair, .

5. One copy ta Mr.B.G. Ravindra Reddy, Advocate,Plot No.5-C,Bagh
Ambar Pet, Hyderabad, '

6. One copy to Mr.N.R.Davraj,SC for Railways,CAT, Hyderabad.
7;‘0ne spre Copy. | .
¢ et

2




CHECKED BY ';:§EE%£R' ]
) T b o

TYpED BY €\ COMPARED BYS 3
' ea\j ) R

. - 3
IN THE CENTRAL ADMINISTRATIVE TR

HYDERABAD BENCH AT "HYDERABAD

)
LA

THE HON'BLE MR.B.N.JAYASIMHA :\.C.
THE HON'BLE MR.D.SURYA RAQ:MEMBER {IUDL.Y
N ) ! . .

AND : ) -
3. 3. NARAS TMARAMURTHY :M(3)
AND ,
\{BALASUBRAMANIAN:M(A) i;

' e
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THE HON'BLE

THE HON'BLE . MR.
DATE : (o' 7. Po ]

JRDER / JUDGMENT S
' L v

A RASCA, No e in

T.ANg. T W.PeNa S

0.A.No, Ln_')_,f 99 o

Admitted and Interim directions Issued.

Allowed. B

Dismibsad- for default, . . :
a Dismi_\ ed as withdrawn. : L"
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